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(IV)  MINORIIES COMMWSICN

SHRI G.M. BANATWALLA (Pon-
nani) : Mr. Speaker, Sir, the Govern-
ment of India has been pleased to appeint
a 3-Member Minories  Commumion
with Mr. M.R. Masani, as its Chairman.
The primary ohjective, as mentioned by
e Government of India, in its notifica-
tion, it to provide “effective institutional =

“for *“efiective call of all
the safeguards provided for the' ligicus and
linguisue minorities in the Constituticn,
in the Central and State laws, in Govern-
meat policies and adminisirative schemes
cnunciated from time to time'' The
step taken by the government is laudahblre,
but it is rather unfortumate that whilc
the primaty objective is to provide sn

et institutional the

Minorities Commision as set up by the
fmm:nl i clearly most ineffective.
ts recommendations will pot be hinding
upon the government. The Commission
has not even mandatory powen to require
the central or the state governments to
provide such i tion as it may re-
quire. The notification mercly expreses
a pious wish in the words that 'IL Govern-
ment of India trusts that the state govern-
ment and the Territory adminstration
ﬂdlam oonpernddwill_eand &k;f
ullest cooperation and assistance to the
commission”. Such a state of affain is
mest unsatisfactory apecially in the con-
text of the situation prevailing at present.
‘The Commission has been deprived of its
teeth and eflectiveness in & very important
and sensitive ares.

1300 hre,

The Minorities Commission  will
deal with both the religious mnd
linguistic minorities. It is needless to bri:%
linguistic problems within the scope
the Miponties Commission in view of
anticle 350(B) of the Comstitution wﬁ':h
already appeoints a special officer r
linguistic minorities. The need of the
hour is to see that the recommendations

minorities, one ovenshadowing the other.

Further it would have been in the ftoess
of things i#f & suitable person from smeng
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ne largest iminority of the country, name-
ly, Mulinas, bad been ted as chiare
maa of the Minoritics ission. The
failure has brought much disappointment
in its wake.

It is alvo necessary that the Minorities

omminion be given an independent
and coanstitutional status. Thee and
other factors have resulted in mueh  dis-
contzntment,  particularly among  the
Muslime. While | appeal to all to covperate
fully with the Commission so that there
i a pumitive raponse to & grave and
challenging 1ask, 1 fervently appeal to
this House and the Government. both,
o esntider and mect the thoughts, feelings
and sentiments of the largest minority of
the country and to be truc to the primary
abjective of the commission, namely, to
provids a really ~fective institutional
arrangeme=nt.

(v} Liguon Potsoxing Cases v Devwr

SHRI VAYALAR RAVI (Chirayinkil):
Under rule 377 may [ draw the attention
of the H‘JLHE and the government to the
tragedy of liquor poisoning which has
taken away the lives of ten persons in the
Capital. The incident is not an isolated
one, It is happening in different parts of
the country on different occasions due to
the large scale netwook of man
and distribution of illicit liquor. The illicit
liquor is wery injuriouss and it causes death
of many persons cvery year. Yet people,
especially the r, resort to the con-
sumption of illicit liquor, hooch, in a
hig way and “I‘ is freely availsble at &
cheap rate. Unfortunately the govero-
ment and the authorities could not break
the empire of the gansters vending illicit
liguor.

The Delhi tragedy is a elear rxpres-
sion of the failure of the authorities to
check illicit liquor distribution. There
i a twgmvﬂ among the people that a
section al eh:lpvl:ce are also in connivance
with the culprin. The whole tragedy
throws light on the world
of illici uor and t«me has to think
aver ion policy. The policy of
prohibition i u very -dell and spiritual. But
at the same urncmamwmﬂ‘yllh
Tadia it seems that it s impomible to
enforce the law of prohibition upeulﬂ{
when different sections of -oun“&l drin
by cumtom and religion. bition
should not be a mt:mr of foree ur come
pulsion. It ia to
lndedualwnoflheplﬂﬂt- 'Ir"prmt

CHAITRA 7, 1500 (SAKA)

policy of th
I-r;l?mle manufacture of |ll|clt liquor

and distiribution which always ends in
tragedy every year.

S0 the government has to review the
policy of prohibition with reality and
initiate & national debate om prohi-
bition and evolve a consensus before cne
foreing it by law. May 1 take this oppor-
tunity to appeal to the Government and
abio to the Prime Minister who is present
here and who is very much interested in
Prohibition to take all steps to prevent
the manufacture, dumbulwrn and con-
wumption of illicit liquor ?

13'05 hrs
DEMANDS FOR GRANTS, 1978-79— tontd.

Mmastry oF IxpusTRY

MR. SPEAKER : The House will now
take up discumion and voting an Demand
Nos. 58 to 61 relating to the Mimistry of
Industry for which nine bours have been

Sarvashri Vasant Kumar Pandit,
Shibban Lal Saksena and K.A. Rajan
ubledcntmulmwlhrnenm

ts relating to the Ministry of
lndun- !wnwlilewhwd‘thq
are present in the House and desire to
move their cut motions.

SHRI K. A. RAJAN (Trichur) : T
am moving my cut motion.
MR SPEAKER : Motion moved :

“That the respective sums not cx-
ceeding the amounts on Revenuc
Account and Capital Aceount
shown in the fourth column of
the Order Paper be granted to
the President out of the Com-
solidated Fund of India o com-
plete the sums necessary to defray
the charges that will ceme in
course of payment during the
year ending the gust day of
March, 1979, in respect of the
heads of demands entered in the
second eolumn thereof agninat
Demands Nos. 58 to 61 relating
to the Ministry of Industry.”
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